
.,,ON .O'A'O 
AL PRADESH)

,*uo'ffiroro
c VI 2 2I ### ln partial modiRcation of this Registry'searlier Notification NO. HC.VU_84(pt, I) I 2O2Ol tO6g9/A dated 29_10_2024 regardingnomination of Judicial Officers to participate in .One day Refresher Training

a.m, to 4.3O p.M. at the Judicial Academ

Arbitrattbn and Conc tbtion

Programme on Execution of
Ad" sched

Decrees,

uled to be held on 09.11.2024 from 1O.OO

the Commerctbl Courts Act, 2075 and

High Court has been pleased to nominate

y, Assam through blended mode, the Hon,ble

Judicial Service to attend the said trainin

the following Judicial Officers of Arunachal
g programme instead of Sh Komjum Tasso,District & Sessions Judge, Pasighat, East Siang District & Shri Tadu Tamang, District &

n

1

Sessions Judge, Tezu, Lohit District

Smti Mary lonnam

The other conditions of the Training will

Further, the designation mentioned at Sl. No. 57 ol, ShChief Judicial Magistrate cum
instead or Gvir:uose (sr.oiv; Irriffi,li ;?j.,:T:;,::-

Chief Judicial Magis trate-cum-Civ il judge (Sr. Div.),
Bomdiila, West Kameng District

ri Moji Ete be read as

Dibang Valtey District

remain as same as it was earliernotified.

By Order,

Sd/- S.Dhar
REGI R(JUD )

Sl No. Name
Designation

2 Shri Utumso Boo

Aalo,West Siang District

Chief Judici al Magistra te-cum-Civil judge (Sr. Div.),

L:T,t-Pr,..ylu 84r2o2or tosts/ A Daretr:uopy torwarded for information & necessary ucti;r";;|.
05 -tt-2024

ICIA



1. The L.R. & Secretary to the Govt. of Assam, Judicial Department, Dispur,
Guwahati, Assam

2. The Secretary to the GoU of Nagaland, Justice and Law Department,
Kohima, Nagaland.

3. The Secretary to the Govt. of Mizoram, Law and Judicial Department, Aizawl,
Mizoram.

4. The Secretary to the Govt. of Arunachal Pradesh,Law and Judicial
Department, Itanagar.

5. The Principal Accountant General (A&E), Assam, Beltola, Guwahati for
information and necessary action.

6. The Accountant General (A&E),Nagaland, Kohima, for information and
necessary action.

7. The Accountant General (A&E), Mizoram, Aizawl for information and
necessary action

8. The Accountant General (A&E), Arunachal pradesh, Itanagar for information

and necessary action.

The Offtcerc are placed on deputation for the program on
ondition that (a) the Officerc will be treated as on duty during the
training peiod A (b) they wilt be entitled T.A. & D.A. as admissible
under the Rules.

9. The Registrar (Admin./Vigilance/Estt.i/c), Gauhau High Court, Guwahati.

10. The Registrar-cum-Principal Secretary to Hon'ble the Chief lustice, Gauhati

High Court, Guwahati.

11.The Registrar, Gauhati High Court, Kohima Bench, Kohima/Aizawl Bench,

Aizawl/ Itanagar Permanent Bench,yupia.

(He is rquested to infom all the Judicial Officerc of his
State, who were nominated vide this Registrys notification no.
NO. HC. VII-&4(PI I)/2020/10699/A dated 29- IO-2O24, about this
noti fica tion a ccording I y).

12. The District and Sessions Judge,

Bajali/ Baksa / Barpeta / Bongaigaon / Biswanath / Cachar / Charaideo /
Chirang /Darrang / Dhemaji / Dhubri / Dibrugarh / Dima Hasao I Goalparal

Golaghat/ Hailakandi I Hojai lJorhat / Kamrup(M) / Kamrup / Karimganj /
Karbi Anglong/ Kokrajhar / Lakhimpur / Majuli/ Morigaon/ Nagaon / Nalbari

/ Sivasagar / Sonitpur / South Salmara-Mankachar / Tlnsukia/ Udalgur/

West Karbr Anglong.



(He/ She is requestd to inform att the .rudiciat Officers of
hi/her Dirtricl who were nominatd vide this Rqist/s
notifica tion no. NO. HC.WI-54(ft.1)/ 2O2O,/ I 06 gg/A datd 2g_7 O_

2024, about this notifiation amrdingly).
13. The Presiding Officer,

Industrial Tribunal, Guwahati/ Dibrugarh/Cachar,silchar

14. The Member, MACT,

Kamrup/Cachar/Kamrup(M)No. 1,No.2 & No.3/Nalbari/Sonitpur/ Nagaon/
Goalpara / Dhubri/ Barpeta.

15. The Presiding fficer, Labour Court,
Dibrugarh / Kamrup (M).

16. The Special Judge, Asam.

17. The Special Judge CBI & NIA, Guw6fi3ti, tusrn.
18. The Special Judge, CBI, Addl. Court No. 1/No.2/ No. 3, Guwahati, Assam.
19. The Principal Judge, Family Court,

Kamrup (M) No. 1/ No. 2 & No. 3/ Nalbari / Dhubri / Barpeta / Cachar,
Silchar

20. The Chief ludicial Magistrate.
Bajali/ Baksa / Barpeta /Bongaigaon / Biswanath / Cachar / Charaideo /
Chirang / Darrang / Dhemaji / Dhubri / Dibrugarh / Dima Hasao /
Goalpara/ Golagha( Haitakandi I Hojai lJorhat / Kamrup(M) / Kamrup
Karimganj / Karbi Anglong / Kokrajhar / Lakhimpur I Majuli lMorigaon /
Nagaon / Nalbari / Sivasagar / Sonitpur / South Salmara_Mankachar /
Tlnsukia I Udalgurl West Karbi Anglong.

(He/ She is rquested to inform all the Judicial Offrcers of
hi/her Districl who were nominatd vide this Rqistry,s
notifiation no. NO. HCVIr-84(pt I)/2O2OfiO6gg/A datd 2g_IO_
2024 , about this notification accodingty).

21. The nominated ludicial Officers.

a. The nominated Judicial Officers are to intimate their travel
itinerary, in writing in the format given below, to the ludicial
Academy, fusam by email at iudicialacad emva ssam@om ail.com
on or before O7-lt-2O23 to enable the Academy to arrange for
accommodation.



Name &
Designation

Date of
Arrival

Accommodation
required
(Yes/No)

Mobile Number
(WhatsApp)

b. Academy will provide conveyance to the participating

ludicial Officers, who avail the accommodation, as

arranged by the Academy, only from the place of
accommodation to the ludicial Academy, Assam during
the training period,

c. The nominated officers are to arrange for accommodation
and food for the staff accompanying them, if any,

22. The Project Manager. Gauhati High Court, Guwahati.
(He is requested to upload the Notiftation immdiatety

to the Official Website of Gauhati High Coubcuwahati ).
23. The Administrative Officer, Judicial Academy, Assam with a request to

place the Notification before the Hon'ble Director, Judicial Academy.

24. The Private Secretary to Hon'ble Mr. Justice Manash Ranjan pathal! Gauhati

High Court, Guwahati for his Lcrdship's kind informatjon.

25. The C.A. to the Registrar General, Gauhati High Court, Guwahati.
rIflE (rSI OF OFFICERS HEREII{ABOVE tS t{OT tt ECESSARTIY I N ORDER OF SEI{IORITY]
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